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ORDER(ORAL) 
 

By Hon’ble Mr.JusticeM.S.Sullar,M(J): 
 
 
        At the very outset, learned counsel for the applicant intends to withdraw 

the main OA to enable him (applicant) totake and urge all the points contained 

in it at the appropriate stage of enquiry proceeding.  

 
2. Therefore, the OA is dismissed as withdrawn with aforesaid liberty as 

prayed for. 

 

 

(K.N. Shrivastava)    (Justice M.S.Sullar) 
Member(A)                                    Member(J) 

 

 /rb/ 

 

 


